
8EFORE THE CENT*AL ADRINISTRATIVE TRI8UNAL 
BAICALORL BENCH* BANGALDRE 

DATED THIS THE TENTh DAY OF NDVE8ER 1966 

Presanti 	H.n'bl. Shri Ch. Ramakrists,s Ri. 	.. Plumber () 

H.n'bls Shri P. Sriniv.san 	.. Plumber (A) 

APPLICATI(L NOS. 845, 846 AND 849/86(1) 

Shri Arun ku.ar, 
Staff N..RL.1969, Fireman 'C', 
Sputh.rn Railway (JRIJ), 
Chikkajauz. 

Shri T.Ramachandra Ruddy, 
Staff Pd..RL.2023, 	Fireman 'C', 
S.uthurn Railway (Sl'TT) Shia.9a. 

Shri Winatan R.driçu.a, 
Staff N..PIL.2156, 	Fireman 'C', 
Seutharn Railway, Plysara. 	 .. Applicants 

(Shri M.S. Ananda Ramu, Advacats) 

vs. 

The Uni.n .f India represmited 
by the Secretary t. the Cuvt..f India, 
l'Unietry of Railways, Rail Rhavan, 
New Delhi. 

The Cwra1 Mana9.r, 
S.utharn Railway, Park Tui7, 
Pladras. 

The Smisr Divisisnal Parsannul Officer, 
Sutithern Railways, llys.re  Diviuj.n, 
Ply a. re—i. 

Sri Shivanna, 
Staff N..11809  Fireman 'C', 
S.uthern Railways, Bangalara City 
st..tian (Csnt.nmsnt Rly Statisn), 
Ban ç,e lure. 

Sri Abdul Maid Khan, 
Staff N.. L675, Fireman 'C', 
Southern Railway, Arsikera. 

Sri Anthony Cruz, 
Staff N..1799, Fireman 'C', 
Sauthurn Railway, Harihar. 

Sri K.C. Raja Naidu, 
Staff PSa.1976, Fireman 'C', 
S.uthern Railway, Harihar. 

B. Sri 0. Plémual, 
Staff Na. 1536, Fireman 'C', 
Satithern Railway, Arasiker.. 

9. Sri Jan Sauha, 
Staff Na.1555, Fireman 'C', 
Ssuthern Railway, Yslahanka, 
Ba- galars Nsrth. 

10.Shri S.P.Cauwal, 
Staff Na.1391, F4.ruman'C', 	- 	r 
Seuthurn Railway, Yalahanka, 	j 
Ban9al.ra Narth. 	 - IN 
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Sri L. Wac.r.3, 
Staff we. 3.597, Fir.a.n 'C' 
5.uth.rfl Railway, l'y..rr. 

Sri Cordon P.ncw'S, 
Stsl'f N.. 1558, Firs.i.n'C', 
S.uthui Railway, Bançal.r. CantanuWit. * 
Sri C. Ramappa, 
Fir.usn 'C', 5.uthern Railway, 
Pty..r.. 
Sri T.C. Rancanathan, 
Stall' N..1719, rir.an  'C', 
S.,-,thern Railway, Pya.r.. 

Sri Syrd She..idifl, 
Staff we. 1745, rir,I,ar 'C', 
5.uth.rn Railway, Mysiru. 

Sri S.uterama.&, 
Staff N., 1804, Firran 'C', 
S.uthsrn Railway, Nya.r.. 

Sri M. Vunkatuppa, 
Staff Na. 1749, Firafl 'C', 
5.uthurfl Ra1waY, 'ya.ru. 

Sri R. ChanraSektra, 
Staff N..1922, rirwan 
Southern Railway, Ar.iJ<Ur. 

Sri Vunkat,h, 
Staff N..1E19, rirwnan 'C', 
S.utheri Ri1way, Rraikrr. 

Sri ChaluvalaN, 
Staff N.. 1915, rir.cnafl 'C', 
5.uth.rr Railway, Araaikeru. 

Sri J. PhillipS, 
Staff N.. 1778, Fireffian 'C', 
.utharn Railway, Yalahanka. 

Sri A.P. a palakriBa, 
Staff we. 1774, Firaman 'C', 
5.utherfl Railway, Rysuru. 

Sri C.P. BalaaJbramayam, 
Sta ff N..1829, Firaman 'C', 
Sou thern Railway, ys.re. 

Sri O.E. N.elakant., 
Staff Na. 1768, Fireman 
S.utherfl R8ilwaY9 Nyasri. 

Sri D. Rudra, 
Staff N.. 1861, Firafl 'C', 
S.uthErfl Railway, Arasikerl. 

Sri p.ha!TU5,d &nwar, 
Staff N.. 1860, Firwar1 'C', 
5.uthern Railway, ArasikerS. 

Sri Surundrelal, 
Staff N.. 1893, Firwrafl 'C', 
S.uthurn Railway, Harihar. 



- 
Sri Shahali Bai, 
Staff N.. 1797, Fireman 'C', 

S 	 S.utharn Railway, Iys.re. 

Sri K.Krishnamurthy, 
Staff N.. 18349  Fireman 'C', 
S.uthern Railway, mysire. 

3D. Sri A.S.Aron, 
Staff No. 1867, Fireman 'C', 
5.uthern Railway, Mysore. 

Sri M.K.Swamy, 
Staff tJ..1932, Fireman 
S.uthern Railway, '1yasre. 

Sri P.Purushsthan, 
Staff N8.1869, Fireman 'C', 

	

S.uthrn Railway, rlyssre. 	... Respendents 

(Ehri M.Sreerancaiah, Adv.cate) 

The applicetian came up for hearing before C.urt 

an 3.11.86. rber (IS) made the f.l1.wing: 

ORDER 

Applicants in application Nos. 845 and 846/86 

filed a cimmari writ petition before the High Ceurt if Karnataka 

which was treated as two petitions Nos. 667 and 666 if 1982 and 

these petitiens were transferred to this Tribunal. Application 

N..849/86 also .riginatid as a writ ptitien before the High 

C.urt if Karnataka before it was transferred t. this Tribunal. 

Since all the three applicatisna invalve identical issues, they 

are disposed if by a csrnmin .rder. 

2. 	All the applicants before us who were prernited in 

different dates as Firemen 'C' in the Southern Railway, fiys.re  

Divigiin an a temperary ad hoc basis were reverted back to their 

iriginal p.sitien as Engine Cleaners by an order dated 7-11-81. 

The said •rder reverting the applicatians said that 

"in terms if the decisisn taken in the J.int 
meeting held with the representatives of SRLS 
and SR!J on 1-5-1981, regarding assigning 
senisrity if Engine Cleaners based in Khalasia 
senisrity with effect from 1-7-1979, a review 
was made in respect if prametions made to the 
catec.ry if Firemen 'C' in scale R 210-270 and 
it was fiund that the following ifficiatinc 
FN(C) are junisra to many if the Engine Cleaners, 
who have hot yet been pr.m.ted as FP1(C).Cense-
q$JSfltly the folliwing are reverted as ECs in 
scale Rs 196-232 with immediate effect.'1 



-4— 

and it is this order which Is cha]leneed by the applicants. 
.. 

Shri M.5.Ananda Remu, learned counsel for the 

applicants contended that the reversion of the applicants 

bad in law because their juniors were retained in pests of 

Firemen 'C' while they (applicants) had been reverted. He also 

wished to adept the arguments put forward in applicati.n Nas. 

829 t. 833/869  1352 t. 1354/86, 1355 t. 1362/86, 1364/86, 

1725 to 1728/86 which were heard by another bench of this 

Tribunal to which one of us was a party. 

Shri Di.Sreerangaiah, learned counsel for the 

respondents, categorically stated that when the applicants 

were reverted, none of their juniors had been retained. Mare 

specifically, he asserted that respondents 4 t. 32 in appli—

cation 1as. 845 t. 846/86 who also figure as respondents in 

rs.849/86 were all senior to the applicants before us. Since 

Shri Anandaramu is unable to produce any seniority list to 

establish that his clients were senior to respondents and since 

Shri M.5rcerangaiah has based tis denial an the seniority list 

r 
maintined by the respondents, 	the claim made on behalf of the 

et applicants an the ground of seniority has to be rejected. 

1 

5. Application IJes 	829 to 833/86 etc. to which 

Shri Ananda Ramu made reference and where, 	like the applicants 

before us, reversion of persons similarly placed from pests of 

Foreman 'C' to these of Engine Cleaners were challenged, have 

all been dismissedhis Tribunal by an order dated 7-11-86 

for the reasons stated therein. Since the contentions urged 

on behalf of the applicants in these applications have been 

adopted by the learned counsel for the applications in the 

applications ni before us, these applications have also to 

fail with one exception. As stated earlier, the applicants, 

were reverted by an order dated 7-11-81 and the relevant 

portion of that order has been extracted above in this order. 
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In that extract, it has been explained that the senierity of Engine 

Cleaners after 1-7-79 was to be regulated acc.rding to the aenisrity 

of the same pers.ns in the grade of Khalssis and as a result of this 

decisien, the applicants befere us had bec.me juniors to sthers who 

had net been pr.msted as Firemen 'C' and had to be reverted to make 

ream for their ssniers. This Tribunal has upheld this principle if 

senierity in the judgement delivered on 7-11-86 referred t. absve. 

But that srd.r regulating ewii.rJty of Engine Cleaners came into 

ferce from 1-7-1979 and weuld apply only to pera.ns app.int.d as 

Engine Cleaners after that date. One of the applicants here viz. 

Shri Arun Kumar was appsjntsd as Engine Cleaner in 28-5-1979 and 

therefer, his senierity in the cadre if Engine Cleaners will net be 

qaverned by the principle of sen:L.rity set out in the srdsr dated 

7-11-81. His senisrity in the grade of Engine Cleaners will have 

to be determined an the basis of his csntjnusus •fficjatj.n in the 

çrade i.e. from 28-5-1979m  He cann.t be made junier to pers.ns 

eppsinted as Engine Cleaners on or after 1-7-79 but who were his 

seniers in the grade of Khalasls,. Theref'.re we direct that his 

senisrity in the grade of Engine Cleaners be fixed accerding to 

the date of his app.intj,jent to that psst and in the light of such 

senisrity, the questien of his rsvErsi.n from the pest of Fireman 

'C' be reviewed by the Respendents. 

5o far as the sther two applicants are csncerned, their 

cases are an all fsurs with the cases if applicants in applicatisn 

J.s. 829 t. 833 of 1986 etc. and therefere their applicatiens are 

liable to be dismissed. 
'* 

In the result, applicati,n N..845 filed by Shri Arun Kumar Wy VjYLL 	 is ellew.d as indicated ab.ve  and applicatien Nos. 846 and 849/85 

filed by Shri T. Rarnachandra Reddy and Shri Winsten Rsdrigues are 

dismissed. 

" (CH.Ramakrjshna Rac) ILI 	

(P.srinivasac-i) t'.mber (J) 	 member (.4) 


